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 Pils.  Speaker)
 lguking  into  it  in  the  chamber?  You
 should  attempt  to  convince me  and  if
 I  am  convinced  that  there  is  some
 point,  I  can  get  information  from  the
 Minister.  Then,  if  I  am  convinced,  I
 would  allow  you  to  raise  it  as  a  pri-
 vilege  issue  here.  If  an  issue  is  raised
 that  something  which  was  said  was
 false,  on  what  ground  can  I  say  whe-
 ther  it  was  false  or  true?  I  should
 get  information  on  this  issuc—the  state-
 ment  made  by  the  Home  Minister.
 You  have  not  given  any  matenal.  If
 you  say  that  it  is  8  general  question
 and  facts  were  not  placed  before  the
 House,  on  what  basis  can  I  allow  the
 privilege  motion?  It  is  impossible  I
 would  request  you  to  tell  me  the  de-
 tals  which  would  convince  me  first,
 80  that  I  can  allow  the  privilege  issue
 to  be  raised  later  on  if  I  am  convine-
 ed.  As  it  stands,  it  cannot  be  raised
 in  this  fashion,  You  should  permit
 me  to  go  to  the  next  item

 Bo  wa  aa  पुर लोह या  ठीक है  मैं
 आप  का  हुकम  मानता  हूं  केवल  एक  बात  के
 बारे  में  मुझे  कह  लेने  दिया  जाय  ।  चन्हाण
 साहब  ने  मुझ  को  अपना  नेता  माना  था  ।

 अब  उनकी  नजरों  मे  मैं  गिर  गया  हूं  ऐसा
 उन्होंने  कहा  था  तो  मुझे  इस  समय  चव्हाण
 साहब  हैया  म  नो  कुछ  कह  लेने  दिया  जाय  {

 उन्होंने कहा  था
 Mr.  Speaker:  Again  you  are  ving

 into  the  merits  ‘You  convince  me
 first,

 12.33  brs.

 PAPERS  LAID  ON  THE  TABLE

 Norwications  unprr  Essentia,  Com-
 moorris  Act,

 The  Minister of  Commerce  Ghri
 Dinesh  Singh):  1  beg  to  lay  on  the
 Table  a  copy  of  the  following  Notifi-
 cations under  sub-section  (6)  of  sec-
 tlon  जै  of  the  Besential  Commodities

 Act,  baad

 MARCH ~  RUT  Papers  ‘Laid’  शै

 a  The  Cotton  Textiles  ‘¢Conarelp-
 Highth  Amendment  Order,
 1966,  published  in  Notification
 No.  8.0,  3986  in  Gazette  of
 India  dated  the  31st  Decem-
 ber,  1966,  [Placed  in  Library,
 see  No,  LT-89/67},

 (2)  The  Cotton  Textiles  (Control)
 Amendment  Order,  1987,  pub-
 lished  in  Notification  No,  उ.0.
 7?  in  Gazette  of  India  dated
 the  4th  January,  1967.  [Plac-
 ed  wn  Labrary,  see  No,  LT-904
 67}

 AnnvAn  Report  or  Cocuin  Rerinexus
 AND  GOVERNMENT  REVIEW

 The  Minister  of  State  in  the  Min-
 istry  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  ऐक
 behalf  of  Shri  Asoka  Mehta,  I  beg  te
 lay  on  the  Table—

 (1)  A  copy  of  the  Annual  Report
 of  the  Cochin  Refinertes  Limi-
 ted,  Ernakulam,  for  the  year
 1965-66,  along  with  the  Audit~
 ed  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  (1)  of  sec-
 tion  19A  of  the  Companies
 Act,  1956

 (2)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 {Placed  in  Library,  see  No  LT-39/
 67),

 Emercency  Risks  INSURANCE  (Four
 AmenpMeNT)  Scuemes  anp  Norrrica-
 TIONS  UNDER  Customs  Act,  CENTRAL
 Excrsz  and  Saur  Act  anp  INCOM-TAX

 Acz,

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  ए,  ह. 108  दे
 beg  to  lay  on  the  Table—


